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SHRI L. N. MISHRAr State-w ise  

figures I have not got.

SHRI P. R. SHENOY: May I know 
whether the export figure < includes 
export of foodgrains to Bangla Desh?

SHRI L. N. MISHRA: Some quantity 
is given as help and some quantity 
of foodgrains is sold. The quantity 
which is sold to Bangla Desh is in
cluded in our exports.
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SHRI MUHAMMED KHUDA 
BUKHSH: May I know if incentives 
by way of what is popularly known 
as export promotion import licences 
are still being granted and if the 
answer is in the affirmative are the 
goods being brought banned by the 
import control order?

SHRI L. N. MISHRA: I will refer 
him to the Red Book published every 
year place^ in the Library ol the House. 
He can see
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lyanchoo Committee recommendation 
regarding share dealings

+
*165. SHRI P. M. MEHTA:

SHRI K. LAKKAPPA:

Will the Minister of FINANCE be 
pleased to state:

(a) whether Union Government pro
pose to accept the recommendation of 
the Wanchoo Committee on direct 
taxes that share dealings by Companies 
should be disclosed in their Balance 
Sheets;

(b) if so, when the final decision in 
this regard is likely to be taken; and

(c) when the proposal is to be made 
applicable to the shareholders?
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THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. R. 
GANESH): (a) and (b). The Wanchoo 
Committee’s recommendation in this 
context is that the results of dealings 
in shares by companies other than 
investment, banking and finance com
panies should be treated in a manner 
analogous to speculation business. 
The Committee's recommendation i.s 
being considered.

(c) Does not arise.

SHRI P. M. MEHTA: May I know 
whether the Department of Company 
Affairs has come to the conclusion 
that this proposal for the disclosure 
of the share dealings by the companies 
will result as a deterrent to the un
healthy share dealings? If so, when 
will the government take the tt’ia' 
decision?

SHRI K. R. GANESH: The Depart
ment of Company Affairs has been 
considering this question. It was also 
raised in the Consultative Committee 
of Parliament of the concerned Minis
try. It is still under consideration.

SHRI P. M. MEHTA: I want to
know whether the Department has 
come to the conclusion that the dis
closure of share dealings by the com
panies will result as a deterrent to 
the unhealthy share dealings. He may 
say either “yes” or “no” .

SHRI K. R. GANESH: Yes, that is 
the opinion of the J^epartment of Com
pany Affairs.

SHRI P. M. MEHTA: May I know 
whether the department feels that 
these proposals should be applicable 
also to the investment companies 
since such companies belonging to the 
big business houses act as their instru
ment or tool for such transactions?

SHRI K. R. GANtJSH: As far as the 
Wanchoo Committee recommendations 
pre concerned, they have stated that 
this shou’4  not appjy to investment 
companies, banking companies and 
finance companies.

SHRI P. M. MEHTA: What is the 
opinion of the department?

SHRI K. R. GANESH: If he refers 
to the Department of Company Affniis, 
he will have to put the question to 
that department.

SHRI MADHURYYA HALDAR: 
There are two reports of the Wanchoo 
Committee, the interim report and the 
final report. He has referred to one. 
What about the implementation of the 
recommendations of the other "eporl 
of the Wanchoo Committee?

SHRI K. R. GANESH- He is referring 
to two reports of the Wanchoo Com
mittee. This point has been clearly 
explained many times here. There is 
only one report of the Wanchoo Com
mittee which has been placed befoie 
the House.

SHRI SHYAMNANDAN MISHRA: 
An authenticated copy of the other 
one was also placed on the Table.

MR. SPEAKER: He savs there aie 
two reuorts. You can tell him whether 
you are referring to one or the other.

SHRI K. R. GANESH: The final re
port of the Wanchoo Committee has 
been placed before the House.

SHRI ATAL BIHARI VAJPAYEE: 
If this is the final report, where is the 
interim report? Is the hon. Minister 
denying that the Wanchoo Committee 
submitted the interim report?

SHRI K. R. GANESH: The hon.
Finance Minister has announced in 
this House that the Wanchoo Com
mittee did present an interim report. 
Government went into the interim 
report and took certain decisions on 
that interim report. That has heen 
mentioned on the floor of the House.

SHRI ATAL BIHARI VAJPAYEE: 
A little while ago the hon. Minister 
sai$ that; there was only one "report. 
Now lie says there kte two reports. 
How does he reconcile these two 
statements?
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SHRI K R GANESH Only one re
port has been placed on the Table of 
the House

SHRI SHYAMNANDAN MISHRA 
Which report makes, reference to

MR SPFAKLH Will the Minister 
explain to whicn report he refers’  He 
said that the Finance Minister stated 
som°thing m the House To which 
report did he refer7

SHRI K R GANESH As I explained 
the Finance Mimstei had stated that 
there was an interim leport and on 
the basis ol that interim report the 
Government took certain decisions 
The Government has not thought right 
to place the interim report on the 
Table of the House

SHRI JYOTIRMOY BOSU The 
Minister said that onlv one report nas 
been placed on the Tab e of the House 
In fact two icpoils have been placed 
on the Table of the House You can 
look into the records He is mislead 
mg the House (Interruption)

MR SPFAKER Next Question

Targets achieved for the development 
of Tourism in the Country during 

Tourth Plan

171 SHRI NAWAI KISHORE 
SHARMA Will the Minister of TOUR
ISM &. CIVIL AVIATION be pleased 
to state

(a) whether th« expenditure ear
marked for the development of tourism 
in the countrv during the Fourth Five 
Yeat Plan has actually been incurred 
ani the targets achieved and

(b) if not the reasons for not 
achieving the targets’

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND 
CIVIL AVIATION (DR SAROJINI

MAHISHI) (a) and (b) It is ex
pected that barring marginal short
falls the money a located for the 
development of tourism in the Fourth 
Plan period will be utilised and the 
targets largely achieved
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DR SAROJINI MAHISHI I do now 
know whether the hon Member want*? 
Statewise details or the details of tha 
expenditure incurred by the Centra

SHRI NAWAL KISHORE SHARMA 
As jou like

DR SAROJINI MAHISHI Tourism 
is a Stat® subject The Department 
of lounsm Government of India
invests some money in that the India 
Tourism Development Corporation 
also invests sorhe money in that, the 
Sli'e Governments al«-o invest some 
monev in that Th« n«t result that 
we achieve is the elttct ot al the 
combined efiorts of all these three 
organisations out togelhei Therefor0
I do not know whether the hon
Member wants all these details

MR SPEAKER I think, you can 
prepare some brochure about it for 
the benefit of the hon Members




